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ta s do not rmit t m to b stablis d. 
M ustion is in connction wit tis. Orissa 
for Instanc wic ist  ric st in rsourcs 
is r backward in trms of r wC»sw 
incom. Stl units sould b stablis d in 
Orissa also. But m ustion is in trms of 
cost. Wat is t  unit in stmnt cost in a 
nw stl factor and wat is t unit stl 
in stmnt cost w n w tr to xand an 
alrad stablis d unit as in t cas of 
IISCO and Duraur t  ar trin to 
xand tir rsnt caacit

SHRI DINSH GOSWAMI So. far as 
t two stl lants ar concrnd our 
assssmnt is tat it will r uir an in st
mnt of Rs.  crors. T first as Is 
for on million tonns and from tat t on. 
Mmbr can find outt  r unit in stmnt. 
H is a lttr mat matician tan m.

So far as t modrnization is con
crnd. t amounts ar for bot t lants. 
or Rourkla scond as w a r
ci d t tndrs. Notin as b n final
isd for Duraur also. or Burnur also it 
as not b n finalisd. Till tat is finalisd it 
is not ossibl to i n t roctd unit 
in stmnt cost. But so far as Duraur is 
concrnd I will i t fiurs to t on. 
Mmbr.

n ds in t t Plan.

Scondl i would lik to know wt r 
t Orissa Gornmnt as xamind and 
found tat t stl indust in t  coastal 
sit would inol lss cost of roduction 
du to t imort of coal from ot r coun
tris. If so. will t Gornmnt roos to 
can t  sit from Daitari to Prad  in 
iw of t lss cost of roduction

SHRI DINSH GOSWAMI Bfor I 
rsond to tis ustion I would lik to i 
on information in answr to t rious 
ustion. T ara cost r installd 
tonn of caacit of a nw stl lant is Rs. 

 to Rs.  and for modrnization it 
is Rs.  to Rs.  r tonn.

I sar t anxit of t on. Mmbr 
from Orissa tat a stl lant sould b st 
u in Orissa. ou also Sir com from Orissa 
and ou a also ladd for it. T on. 
Cif Ministr of Orissa is aftr m t on. 
Cif Ministr of Karnataka is aftr m. I 
would lad wit tis Hous tat ou rais 
our oic so tat t Plannin Commission 
is comlld b t oic of tis Hous to 
includ it in t t Plan. Nobod will b mor 
a  tan m if t  ar includd in t t 
Plan.

SHRIMATIG TAMUKH R  Sir 
m ustion No.  rlats to Burnur. It 
ma kindl b clubbd wit tis ustion.

MR. SPAKR ou could a raisd 
it in t binnin not now.

SHRIMATIG TAMUKH R  Idid 
not know tat t Ministr would mntion 
about Burnur also.

MR. SPAKR Sri Loknat C
oudur.

SHRI LOKANATH CHOUDHAR 
Sinc t r will b sorta of stl to t 
xtnt of two million tonns I would lik to 
know wt r t Gornmnt fls tat t 
two stl lants on in Karnataka and t 
ot r in Orissa will b sufficint to mt t

A ointmnt of Cif ustic of India 
and Sur m Court ud s

. SHRIGUMAN MALLODHA Will 
t Ministr of LAW AND USTIC b 
lasd to stat

(a wt r Gornmnt roos to 
adot t rincil of makin snior most 
Surm Court ud as t Cif ustic

(b wt r t snior most Cif us
tic of t Hi Courts is to b considrd 
first for l ation to Surm Court and

(c t numbr of snior most Cif 
ustic of t Hi Courts wo a b n 
sursdd in t mattr of a ointmnt of 
Surm Court ud s sinc Dcmbr 
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TH MINISTR O ST LANDMINS 
AND MINISTR O LAW AND USTIC 
(SHRIDIN SHGOSWAMI(ato(c. T 
a ointmnt of ud in t Surm Court 
includin t Cif ustic of India is mad 
In trms of Articl ( of t Constitution 
of India.

T Gornmnt a oints t  Cif 
ustic of India and ot r ud s of t 
Surm Court aftr takin into considra
tion all as cts rl ant to tir suitabilit 
includin t rlati sniorit of t ud 
concrnd. Sinc t s a ointmnts ar 
b slction su rsssion is not inol d.

SHRI GUMAN MAL LODHA  Mr.
S akr Sir in t ast w n r t sn
iormost ud s a b n su rsdd lik 
ustic Gror ustic H d ustic 
Slatb t t n Gornmntb a oint
in ustic Ra and su rsdin ustic 
Kanna b a ointin ustic B  is it not a 
fact tat t ntir countrs udiciar t 
Bar t statsmn t oliticians a all 
rotstd aainst tat Would t on. 
Ministr i an assuranc tat t r would 
b no su rsssion in t mattr of a oint
mnt of Cif ustics b lookin to t ast 
x rinc Particularl bcaus t s 
su rsssions ad takn lac on t 
rounds wic ar ot r tan mrits naml 
olitical.

SHRI DINSH GOSWAMI It is tru 
tat normall s akin t sniormost 
ud of t Surm Court as alwas 
b n mad t Cif ustic of t Surm 
Court xct on tr occasions i..  
 and . In  of cours. ustic 

Immam was su rsdd bcaus of t 
sical incaacit. In  and  

w n Mr. A.N. Ra and Mr. M.H. B wr 
a ointd tr wr som controrsis. 
Butt  sniorit oft  ud is alwas takn 
into considration wil a ointin t Cif 
ustic of t Surm Court. And t rc
ommndation of t outoin Cif ustic 
is also imortant. Not onl tat. W n  
snds t rcommndations  also con
sults t ot r snior ud s oft  Surm 
Court. Aftr tis Gornmnt cam into

owr on acanc fll du w n Cif 
ustic Vnkataramaia rtird. W ad 
a ointd t  sniormost ud  Mr. 
Sabasaci Muk r  as t  Cif ustic. 
But I do not tink tat a commitmnt lik tis 
can b i n i.. at all tims t  snior 
most ud will b a ointd. Obiousl t 
sniormost ud will a t stron st 
claim for bin a ointd as t  Cif us
tic. But I do not tink I am in a osition to 
i tis commitmnt tat t sniormost 
ud will b a ointd. I can assur tis 
Hous tat in t mattr of t s a oint
mnts t olitical considrations will not 
la an art watso r so far as tis 
Gornmnt is concrnd.

SHRI GUMAN MAL LODHA  Mr.
S akr Sir m scond sul mntar is 
tis. Tis is r ardin scond art of t 
ustion. Wil a ointin t ud s in t 
Surm Court is it a fact tat ustic 
Mukra ustic Dsai and ustic Gokul 
Krisan wo ar t sniormost ud s 
wo ar workin as Cif ustics in Bom
ba Hi Court Calcutta Hi Court and 
Guarat Hi Court from  rs c
til a not b n a ointd w ras 
ud s wo ar of  batc and a 
rtird wr a ointd aftr tir rtir
mnt Would t on. Ministr considr tat 
at last in futur tis t  of su rsssion 
a larin xaml of a ointmnts ot r 
tan mrit b inorin t sniorit oft  to
most brilliant ud Lik ustic Mukra 
ustic Dsai and ustic Gokul Krisan 
would not a n It is bcaus w n t 
nw Gornmnt cam to owr t  a 
committd for udicial ind ndnc and 
also for curbin n otism faouritism oli
tickin in udiciar. T rfor it could n r 
in futur so far as a ointmnt of ud s of 
t Surm Court is concrnd fall to suc 
ractics of olitickin or faouritism as it 
a nd in t ast.

SHRI DINSH GOSWAMI As I said 
arlir bcaus tis a ointmnt is b s
lction and not b romotion strictl t 
word su rsssion Is not corrct. It is also a 
fact tat som of t snior ud s lik 
ustic Cittatos Mukr  wos dat of
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initial a ointmnt is ..  or ustic 
P.O. Dsai wos dat of initial a ointmnt 
is .. or n ustic Malimat wos 
dat of initial a ointmnt is ..  as 
not com to t Surm Court. But t fact 
rmains tat sniorit cannot b t onl 
considration. In t mattr of a ointmnt 
to t Surm Court n t rsnt t 
Cif ustic as laid down crtain critria 
and accordin to im sniorit abilit and to 
a crtain xtnt rional balanc ar also 
r uird to b considrd for bin l atd 
to t Surm Court.

So far as I am concrnd I a alrad 
mad it ublic tat I am iin t i st 
imortanc to t rcommndations i n 
b t Cif ustics of Hi Courts b
caus tat rducs t ossibilit of olitical 
intrfrnc and in all m a ointmnts so 
far I a alwas i n t i st consid
ration I will continu to i t i st 
considration to t oinion of t Cif 
ustic of t Court but as I said aain in t 
cas of t Cif ustic of t Surm 
Court w cannot as a mattr of olic tak 
u a osition tat t snior most ud will 
b a ointd. T sniorit sould b i n 
du considration alon wit t ot r 
considrations.

. SHRI  MAL LODHA On mor 
ustion. Sir.

MR. SPAKR No no ou a a 
rit to ut onl two ustions. Asn CO
s»rAU

SHRI SOMNATH CHATTR  I
would lik to kncw wt r tis Gornmnt 
will follow t olic of transfr of ud s 
from on Court to anotr and s ciall of 
t a ointmnt of t Cif ustic of a 
Hi Court from anotr Hi Court. R
ardin t Imortanc tat tis Gorn
mnt isiintot  rcommndations of t 
Cif ustic of a articular Hi Court 
x rinc sows tat t Cif ustic of a 
articular Hi Court wo dos not blon to 
tat Court but as com b transfr to a 
articular Hi Court is not so wll ac
uaintd wit t lawrs ractisin in tat

Hi Court. Obiousl ot r considratbns 
ar comin in tat is our unfortunat nBCnO
»nAnt T rfor. I would lik to know wat 
is t olic of t Gornmnt wit r ard 
to tat. No doubt imortanc sould b 
i n t rcommndations of t Cif 
ustic of a Hi Court r ardin t ud s. 
Wat ar t critria wic t Gornmnt 
is oin to follow in tos cass w r 
diffrnt rcommndations ar t r com
in from diffrnt sourcs

SHRI DINSH GOSWAMI So far as 
tis olic of a Cif ustic bin from an 
outsid Stat is concrnd I intractd wit 
mmbrs bot of t Bnc and t Bar 
arlir.  found tat t r ar diffrncs of 
oinion. T r is a r stron oinion in 
faour of tis olic. T r ar oinions also 
aainst tis olic. But w a dcidd not 
to d art from tis olic and w ar follow
in tis olic.

ou know tat w a dcidd now to 
st u a National Commission for udicial 
A ointmnts a Commission wic will 
a oint t ud s of t Surm Court 
and t Hi Courts. W a askd for and 
ot t oinions of t mmbrs of t 
Bnc. I addrssd lttrs to t Cif us
tic of t  Surm Court and t Cif 
ustics of t Hi Courts and also to t 
Bar Associations and t Bar Council. I a 
ot tir rsonss. W a xamind 
t s rsonss. W a formulatd cr
tain iws on t s rsonss. I o to 
com bfor tis Parliamnt wit a Bill for a 
National udicial Commission for a oint
mnt of ud s. I o tat I will a t 
su ort of tis Hous bcaus I ft tat 
man of t s ri ancs wic ar oftn 
oicd aainst t s a ointmnts will b 
rmo d onc w a oint suc a National 
udicial Commission.

SHRIMATIUMAGAAPATHIRAU I 
would lik to draw t attntion of t Go
rnmnt to t  fact tat ladis ar bin 
discriminatd aainst in udicial a oint
mnts. I do not want to mntion nams but 
India Toda as also mntiond tis.  would 
lik to know wt r t  Ministr is r ard
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to i an assuranc in t Hous tat tis 
will not b don and tat caractr assassi
nation of womn will not tak lac.

SHRIDINSHGOSWAMI I am awar 
tat t numbr of ladis I will rsonall lik 
to s in t Bnc is muc lss tan wat it 
is toda. I can tll t on. mmbr tat I 
a addrssd lttrs to t  Cif ustics 
as also Stat Cif Ministrs tllin t m 
tat wil sndin rcommndations for 
a ointmnt of ud s t  sould articu
larl tak car to s tat suitabl rsons 
blonin to t SCST minoritis and 
womn ar fonardd. M robl m is tis. If 
t constitutional functionaris includin 
Cif ustics b constitutional functionar
is I man Gornors Cif Ministrs and 
t Cif ustics io not snd an rcom
mndations for a ointmnt of a woman 
ud and if I a oint som woman as ud  
t n I ma b accusd of makin a olitical 
a ointmnt. T rfor I o tat t 
constitutional functionaris will snd tir 
rcommndations accordinl and I can 
assur t on. mmbr tat if t rcom 
mndation coms from t constitutional 
functionar tis will t t i st riorit 
so far as I am concrnd. Asn Cs»rAU

SHRIMATIG TAMUKH R  It is 
ncssar. AsnA Cs»rAU

AN. HON. M MBR How man acan
cis xist in t Surm Court as on toda

SHRI DINSH GOSWAMI In t
Surm Court w n tis Gornmnt took 
or t r wr four acancis and imm
diatl w filld u tr acancis. On 
acancs till xists in t Surm Court.

Vacancis of ud s in   K Hi  
Court

. SHRI PIAR .AL HANDOO 
Will t  Ministr of LAW AND USTIC b 
lasd to stat

(a  t sanctiond strnt of ud s for 
t Hi Court of ammu and Kas mir

and
(b t numbr of acancis at rsnt

(c  t tim b wic t s osts ar 
likl to b filld u

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
T sanctiond strnt of t ammu and 
Kasmir Hi Court is  rmannt ud s 
and t r ar two acancis at rsnt.

(c  It is not ossibl to indicat t tim 
b wic t s acancis ar likl to b 
filld u. T Stat autoritis a b n 
askd to snd rcommndations for makin 
a ointmnts.

SHRI PIAR LAL HANDOO I would 
lik to know from t on. Ministr about t  
two acancis rfrrd to in t answr.On 
is causd du to t dat of ustic Sa 
and t ot r is causd as a rsult to transfr 
of ustic Batt.

SHRI DINSH GOSWAMI Actuall I 
do not know ow t s two acancis did 
occur. But I will c ck u and lt ou know.

SHRI PIAR LAL HANDOO Assum
in tat it is du to t transfr of Mr. ustic 
Batt from Kasmir to Allaabad ow is it 
tat at t tim of transfr t r is no r
lac mnt ordr ou transfr a ud and 
rmain contnt wit tat.

SHRIDINSHGOSWAMI Obiousl 
tis t  of acancis ar filld u n b 
transfr. T r ma b difficultis for wic 
t acancis ma not b filld u. But tis 
was bfor actuall I took or and t r ar 
som difficultis. But I can tll ou tat so far 
as I am concrnd I a writtn to t 
constitutional functionaris and I am waitin 
fortirrlis. I will fill u acancis as soon 
as I t rlis bot from t Cif ustics 
and t Gornors.


